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• FORM NO. 4 
(See Rule 42) 

In The Central Administrative Tribunal 
GUWAI-IATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	 OF 199 

AppIicait(s)  

kespondet(s) 

Advocate for Applicant(s)  

M-  
Advocate for Respondent(s) 

Notes of the Registry 
	

Order of the Tribunal 
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None 	is 	present 	for the 
contempt petitioner. For the ends of 

justice the case is adjourned till 
1 1.4.2000. 

List on 1 1.4.2000 for order. 

Nemb 

On the prayer of Mr. 

1erned cpunsel for the contempt 

petitioner the case is adjourned 

till 27.3.00. 

List on 27.3.00 for further 

orders.. 

Member(J) 	 Member ( 
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C.P.No.8/2000 	 ; 

Notes of the Registry 
	

Date 	 Order of the Tribuna 

11.4.00;, 	On the prayer of Mr A.X. Roy, 

learnedçounsel for the petitioner the 

case is adjourned to 17.5.00. 

Member 
flkm 

Heard Mr A.K.Roy, learned counsel for 

the petitioner and considered the pet!-

tion. Prima fade it appears that the 

compliance of the direction of the order 

of the Tribunal dated'14.7.1999 has not 

been done by the respondents. Therefore 

notice of the contempt' ptit•i 

ordered to be issued to the respondents. 

Returnable by four ,  weeks. 	, 

List on 20.6.00 for order. Personal 

appearance of the contemners exempted. 

17.5400 

A-1 

0c4 
WL- 

¶Ns--- 

• 	ro frs. (.frct,. 

cL 	4 1 i 

c3 çj-LN 	%'Z.9 0-14 

cu c%4fl 

! 

13.7.20(0 	resent ; The Hon tble Mr S.Biswas, 
Administrative Member. 

This Cdntempt Petition should be 

placed befoe Division Bench on 22.8.000 

Member(A) 
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C.P. 8/2000 (C.A.189/97) 

Noteof the Reglithy 
	

OrderothTrAbUfla 

25 .10.00 
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Present : The Hon'ble Mr X Justice D.N. 
Chowdhury, Vice -Chairman. 

Heard Mr B.Chakraborty, learned 

counsel for the petitioner and Mr B.K. 

Sharma, learned counsel for the alleged 

contemners. It has been stated that aga-

inst the order of this Tribunal dated 

14.7 .99 passed in O.A.189/97 a ?lrit 

petition has been filed before the Hon 'bD 

Gauhati High Court and the order of this 

Tribunal has been kept in abeyance. 

Under the circumstances learned 

counsel for the petitioner does not want 

to press this petition. Accordingly the --

Contempt Petition stands disposed of on - 

I withdrawal. 

vice-Chairman 
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